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INTRODUCTION

J. the Chairman of the Public Accounts Commitice, as authorised by
thc Committcc. do present on their behalf this Seventicth Report on the
Action Taken by Government on the recommendations of the Public
Accounts Committee contained in their 25th Report (Fourth Lok Sabha)
rclating to Ministrics of Home Affairs; Labour, Employment & Rehabilita-
tion (Deptt. of Rehabilitation) and Tourism & Civil Aviation.

2. On 12th June, 1968, an “Action Taken” Sub-Committec was
appointed to scrutinise the replies received from Government in pursuance
of the reccommendations made by the Committee in their carlier Reports.
The Sub-Committee was constituted with following Members :

Shri D. K. Kunte Convener
Shri C. K. Bhattacharyya

Shri K. K. Nayar

. Shri Narendra Kumar Salve

Shrimati Tarkeshwari Sinha

Shri N. R. M. Swamy.

3. The draft Report was considered and adopted by the Sub-Committee
at their sitting held on 10th April 1969 and finully adopted by the Public
Accounts Committece on 21st April, 1969,

- N7 I SO SR

4. For facility of reference the main conclusions. recommendations  of
the Committec have been printed in thick type in the body of the Report.
A statement showing the summary of the main recommendations,; Obser-
vations of the Committee is appended to the Report (Appendix).

S. The Committee place on record their appreciation of the assistance
rendered to them in this matter by the Comptroller and Auditor General
of India,

M. R. MASANI,

Chairman,
Niw D ng
dpril 28, 1969 Vaisakna 8, 1891(8) Public Accounts Committee

(434)



CHAPTER 1
REPORT

This Report of the Committeec deals with action taken by Governmesnt
on the recommendations contained in their 25th Repont (Fourth Lok
Sabha) relating to the Ministries of Home Affairs; Labour, Employment
and Rehabilitation (Department of Rehabilitation) and Tourism & Civil
Aviation, which-was presented to the Housc on 11th April, 1968.

1.2. The action taken notes/statements on the recommendations of
the Committee contained in the 25th Report have been categorised under
the following heads :

(i) Recommendations/observations that have been accepted by the
Government :

S.Nos. 1,2,3.4,6, 7,10, 17 (Paras 2.69 to 2.72, 3.17, 3.18,
3.19, 3.35, 3.37, 3.39 and 3.40).

(ii) Recommendations/ohservations which the Committee do not

desire 10 pursue in view the replies of Government :
S. Nos. Nil

(i) Recommendations/observations replies 1o which have not been
accepted by the Committee and which require reiteration :
S. Nos. 5 (Paras 1.45 to 1.47). 11, 12, 13, 14 and 15.

(iv) Recrmmendations; observagions i respect of which Government
have furnished interim replies :

S. N 16, 17 (Paras 3.36 and 3,49

1.3. The Committee have dealt with the matier relerred to in the recom-
mendations contained in S. Nos. 8 and 9 (Paras 1.09 and 1.71) relating to

the Indian Statistical Institute in their 59th Report presented to Lok Sabha
on 2od April, 1969.

1.4. The Committee desire that final replies to the recommendations/
obaervations in of which Government have fornished interim replies,
should be f: expeditiously,

The Committee will now deal with Action Taken by Government on
some of the recommendations.

MinisTrRY OF HOME AFFAIRS

Losses of Parachutes and other Supply Dropping Equipment in N.EF.A.—
faragraphs 1.45--1.47 (S. No. §):

1.5. The Committee g‘a‘:! with the “s:]ducslion of retrieval of parachut: and
other Supply Dropping ipment in airdropping operations in
N.EF.A. and their utilisation/disposal.  The Committee made the following
obscrvations in paragraphs 1.45—1.47.

“1.45 ; The Committee note that the parachutes and other
Dropping Equipment valued at Rs. 28 lakhs are lying at e
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places. The Committce desires that an carly decision may be taken to
retrieve or otherwise disposc of the parachutes and other Supply Drop-
ping Equipment from the outlying difficult Jocations so that the material
does not detérioratc with the passing of time.”

+1.46. The Committec would also likc Government to take an
early decision about the disposal of 79,368 parachutes and other Sup-
ply Dropping Equipment valued at Rs. 51.19 lakhs which is stated
to be under consideration of Govrenment. According to the Air Force,
18 feet parachutes cannot be utilised cflectively in air dropping as these
are outmoded. The Committee would like Government to consider this
matter further in detail in consultation with the Air Force authorities
with a view to take an early decision about the standardisation of the
sizes of parachutes required for air dropping for different commoditics
as well as taking into account the type of aircraft to be used so as to
ensure maximum utilization of parachutes.”

*1.47. The Committec find from the Ministry’s note that during
the period 1962-63 to 1965-66. the number of serviccable parachutes
retrieved was 1.48,192 as against 1.56.426 parachutcs purchased dur-
ing the same period. The Committee desire that an enquiry may be
conducted to find out :—

(i) Whether losses of parachutes are comparable to similar losses
in other scctors of the country where air dropping operations
are carricd out,

(i} How many serviceabke retricved parachutes have been pressed
into service again and how far fresh purchases have been
reduced duc to the use of those parachutes.

tiii) How the size of the parachutes was fixed at 18 ft. and i what
extent the smaller size of the parachute is responsible for the
heavy losses in air droppings.

1.6. In their reply datcd 27th November. 1968, the Ministry of Home
Affairs stated :

_ Para 1.45. Government have accepted the P.A.C.'s recommenda-
tion in the above paragraph. Action has been initiated for the retrieve-
ment of the parachutes and other S.D.E.'s lying at difficult locations.
The final position in the matter will be reported to the P.AC. in duc
course.

Para 1.46. This matter has been carcfully examined in this Minis-
try in consultation with the Ministry of Finance. It has been decided
that 79,368 parachutes valued at Rs. 51.19 lakhs, which are unservice-
able, may be disposed through D.G.S. & D. (by action by calfing tenders
ctc. if disposal if not made through D.G.S. & D.) to the best advantage
cqi l:w Go:ign;nem aft%;l:sc;rieving uscful material and keeping suﬂgz-

ient quantity for cannibalisation to car i cpai ice-
able. paachscs. ry out minor repairs to service

As regards size of parachutes the Defence authoritics were again
‘consultus;.a In their opision malfunctioning of parachutes or ﬁcs
incurred during air. ni operation are not in any way more in the
casc of 18 feet parachutes than in the case of parachutes of larger sizc
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In NEFA supply dropping operations arc generally being carried out
through Dakota Aircrafts, ence authorites have advised that 18
ft. parachutes is quite suitable for use on the Dakotas because of its
side door cjection, which makes it difficult to drop heavier loads than
what 18 ft, parachutes is designed to carry. In fact, Airforce arc still
using 18 ft. parachutes on Dakotas.

It may be mentioned that Air Force authoritics are taking to the use
of 28 ft. parachute in preference to the 18 ft. parachute because they
are increasingly utilising hcavier aircrafts than Dakotas (c.g. Paket. AN-
12 Caribou) for which 28 ft. parchutc is technically more suitable
because of aft-end roller conveyor/transporter system ¢jection in case
of thesc aircrafts.

Further Information

“The size of parachutes has been standardised at 28 ft. tor all typas
of aircraft viz. Dakota, Caribou and AN-12 in use for air maintenance
In NEFA. However, 18 ft. Purachutcs already manufactured by the
Ordnance Factory and in stock will have to be used for Dakotas until
the cxisting stocks are ¢xhausted.”

“Para 1.47. An cnquiry has been conducted into the matter  in
pursuance to the Public Accounts Committee’s recommendation con-
tained in the above para. Seriatim replies to the points raised in  the
para arc as under ;—

(i) The losses of parachutes in air dropping operations, in Rowriah
and Mohanbari Sectors of NEFA were compared with similar
losses in Eastern and Western Sectors during the period  from
1962-63 to 1966-67. The percentage of loss/gain in respect of
cach sector was as under :—

Eastern Sector Western Suctor Rowriah Mohanbart
1072 gain 107, loss 97, loss 47-5% Toss

The percentage of losses in respect of Western Sector and
Rowriah compares favourably., As regards Eastern Scctor there
was no Joss but actually gain of 10 in thc number of para-
chutes used. This more than cont-percent performance is pre-
sumably due to recovery during the period of some parachutes
which might have boen used for air dropping prior to July, 1962,
As rcgards Mohanbari the percentage of losses is very high and
the rcasons leading to such high percentage of losses, are
being looked into.

(ii) During the period from 1960-61 to 1966-67 retricved Service-
able parachutes numbcering 1.78 lakhs have actually been utilis-
cd in air-dropping operations in NEFA AREA and this has
correspondingly reduced the fresh purchase of parachutes.

(iii) When air dropping operations were first introduced in NEFA,
18 ft. parachutes were procured from World War 11 Stock of
the Ammy. At that time Army authoritics also werc wsing
18 ft. parachutes.
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The similar size of parachute is not responsible in any way
for heavy losscs in air dropping. The malfunctioning of para-
chutes can be categorised into the following headings viz: —

(a) Roman Candle i.c. when the parachute is not developed
at all.

(b) Entanglement i.c. when two or more parachutes get cn-
tangled with cach other during the stage of development
of the parachutes or their flight in air.

(¢) Detachment i.c. when the supplies get detached  from  the
parachutes in flight.

(@) Tearings i.c. when the parachutes get torn in the air.

In nonc of the above factors, the 18 ft. parachute is at a relative
disadvantage, compared to the larger-sixe parachutes.

Further there may be other factors contributing to Josses  e.g.
faulty parachute packing, or faulty packing of supplics within their
containers. Attachment of containers to the parachutes may also be
faulty. Alternatively, weight of supplics attached to a parachute  mauy
be in excess of what it is intended to carry.  All these factors are com-
mon to both the 18 ft. parachutes, and the larger-size of parachutes.”

1.7. The Committee would like Government to probe into the undoly
high percentage of losses of 47.5¢ parachutes in Mohanbari area as com-
pared to 99, in Rowriah area and 10% in the Westren Sector. The Com-
mittee would also like Govrenment to look into the reasons for 100, gain in
the retrieval of parachutes in the Eastern Sector. The Committee need hardly
add that in the light of the investigations Government should take neccssary
follow up measures to ensure that

(i) the parachutes are retrieved to the maximum extest possible;

(ii) losses are not allowed to exceed the minimam percentage to be
prescribed in that behalf:

(iii) losses which exceed the prescribed minimum percentage are in-
vestigated promptly and remedial measures taken;

(iv) the retrieved parachutes are pressed into service withoat loss of
time; and

(v) in the case of parachutes found unserviceable timely action is
taken to arrange for their disposal.

MINISTRY OF LABOUR, EMPLOYMENT & REMABILITATION (DEPARTMENT
OF REHABILITATION)

Compensation Pool—Issue and utilisation of statements of Accounts—
Paras 2.7—2.13 (S. Nos. 11 of Appendix) :

1.8. In certain cases statements of accounts were issued to displaced
persons from West Pakistan showing the net amount of compensation
payable to claimants after adjustment of public dues etc. which could be
utilised by the bencficiaries for purchasing ‘Pool’ properties etc. With regard



5

to the progress of issuc and utilisation of the statements of accounts during
the period 31-3-66 to 31-10-67, the Committec made the following obser-
vations in paragraphs 2.13 and 2.14 :

“The Committec notc that 6507 statements of accounts of
aggregate value of Rs. 0.90 crore were pending on 31st October, 1967."

“They would like to know the cffect of the new system according
to which the cash compensation was to be paid against any unutiliscd
statement of account up to the value of Rs. 2,000. If a considerabk
number of pending statements of account are liquidated, as is expected,
the Department of Rehabilitation may cxaminc the question of raising
this limit further. in consultation with the Ministry of Finance, so that
all the pending statements of account are liquidated as carly as
possible.”

1.9. In their reply dated 14th Qctober, 1968, the Ministry of Labour.
Employment and Rehabifitation (Department of Rehabilitation) have stated -

“As mentioned in the above recommendation of the Public Accounts
Committec there were 6507 statements of account of the aggregate
valuc of Rs. 0.90 crores pending on 31st October. 1967. The position
as on 1st June, 1968, however, 1s that 5889 statements of account of
the aggregate value of Rs. 82.94 lakhs were pending for liquidation.™

(Para 2.13»

“It may be stated that as a result of the decision taken in the Con-
ference of Evacuce Properties held in October, 1967, orders were
issucd raising the limit of cash payment to Rs. 2,000 -0 It was ox-
pected that this decision would hasten the pace of liguidation of pend-
ing statements of account. The orders to this cffect were issued in the
month of December, 1967 and the position kept under constant review.
As the results were not as encouraging as expected, the item was again
discussed in the Conference of Regional Scttiement Commissioners and
Custodians of Evacuce Properties held on the 6th and 7th of Junc.
1968. According to the Regional Settlement Commissioners, the facts
of (1) non-cooperation by the holders of the statemients of account, (i)
death of the claimants in whose favour statements account had beerr
issued, and (iii) the present addresses of the hoiders of the statements
of account being unknown to the Department: were standing in their
way to liquidatc the statcments of account in large numbers. It was,
therefore, decided that the department should not waste its cfforts in
pursuing thosc cascs and if, after a rcasonable notice, the parties did
not come forward to tender their stalements of account, the case might
be consigned to Records.

In addition to thc above stipulations, it was observed that some of
the holders of statements of account did not come forward to receive
payment as the National Defence Certificatcs which are issued to thenr
under the existing Rules, are encashable only after a period of ome
year. A suggestion to allow pa{mcm in hard cash upto Rs. 1,000/~
initially and the balance in the form of National Defence Certificates,
was accepted in pnnciple. The proposal is being examined in con-
sultation with the Ministry of Finance etc.
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Notwithstanding the above decisions it was again impressed on all
the Regional Settlement Commissioncrs that the problem of liquidation
of statements of account was causing concern to the Department and
they should, therefore, personally look into cach case with a vicw to
liquidating it in as short a time as possible.”

(Para 2.14)

1.10. The Committee are not satisficd with progress made with we liqui-
dation of outstanding statements of accounts. As against 6507 statements of
account of the aggregate value of Rs. 90 lakhs pending on 31st October,
1967, 5889 statements of account of the aggregate value of Rs. 82.94 lakhs
were still pending on 1st June, 1968,

1.11. The effect of the new system of payment of compensation in the
form of National Defence Certificates encashable after a period of oune year
in respect of the statement of accounts up to the value of Rs. 2,000 has not
been encouraging. The Committee desire that early decision should be taken
on the proposal to allow payment in hard cash upto Rs, 1000 initially and
the balance in the form of National Defence Certificates.

1.12. The Committee also suggest that new system of payment may be
suitably publicised amongst the displaced persons so that they may come for-
ward in larger numbers and accelerate the process of finalisation of pending
statements of accounts.

Arrears of Rent—Paras 2.15—2.25 (S. No. 12—Puaras 226 and 227 of
Appendix 10 the Twentv-fifth Report (Fourth Lok Sabha) .

1.13. In paras 2.15—2.25 of 25th Report (Fourth Lok Sabha) the
Committee had dealt with the arears of rent on account of acquired cvacuee
properties. composite cvacuee propertics and Government built propertics in
Delthi and New Delhi. The Committee had made the following obsorva-

Hons :

“The Committec note that Government have been able to  bring
down the figures of arrears of rent by Rs. 95 lakhs within a period of
18 months though a major part of this reduction is as a resunt of cor-
rection of demands and write off of irrecoverable rents, The Committee
hope that thc Department of Rchabilitation will take effective  steps
to recover the rent with a view to liquidate the balance at an  carly
date.” (Para 2.26)

“The Committce would also like to know as to when the Depart-
ment of Rehabilitation hope to complete all corrections in the demand
registers rcgarding arrcars of rent.” (Para 2.27)

1.14. In their reply dated 20th November. 1968, the Department  of
Rechabilitation have stated :—

“The question rciating to the speedy liquidation of the arrears of
rent of the evacuce rties has been cngaging the atteation of the
Department of Rehabilitation for some time past. In view of the
gradual winding up of the Settlement Organisation which is  actually
responsible for the liquidation of the arrcars, it was considered cxpe-
dient if the recovery work could be handed over to the State Govern-
ment on agency basis.
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Accordingly the work relating to the rccovery of arrears of rent
in respect of evacuee properties has been transferred to the State
Governments on agency basis except in the states of Punjab, Haryana,
Himachal Pradesh, Dclhi and Maharashtra where the work is being
handled departmentally. Where the work has been transferred to
the State Governments, we have to depend upon them for necessary
steps being taken to liquidate this work as carly as possible. The
Department of Rehabilitation have accordingly bcen rsuing  this
matter by holding periodical meetings and by writing letters to the
State Governments to expedite this work. Meetings are also arrang-
ed, whenever possible, with the District authorities to resolve difficul-
ties, if any, encountered by them, in recovering the rental demand.
This matter was also discussed in the meeting of the Regional Settle-
ment Commissions-cum-Custodians of Evacuce Property held at Dethi
on the 6th-7th June, 1968. In that meeting. it was again stressed upon
the officers concerned to take cffective steps to liquidate this work in
as short a time as possible.

2. As the Department of Rehabilitation is anxious to close dowm
the Settlement Organisation in as short a time as possible, it is felt
that if the Settlement Organisation’s assets in different states including
the rent demand are transferred to the State Governments in  the
form of package deals, it would help us to achieve our object of
closing down the organisation carly. Necessary action to sound the
State Governments in this behalf i1s also being taken.

3. It might also be added here that the arrears of rent which stood at
Rs. 28538 {akhs on 1-10-1967 in respect of the evacuce properties and the
Govt. Built propertics in Delhi have been further reduced to Rs. 245.34
Likhs as on 1-6-1968; the reduction of Rs. 39.04 lakhs comprised :—

{InJakhs of)

R,
Actual realration | . . . . . . . . . 1526
Reduction as a result of correction of Demands . . . . . 18-32
Irrecoverable arrears of rent written off . . . . . 5-43
Toral . . . . 39-04

1.15. With regard to the completion of corrections  in the  demand
registers regarding arrcars of reng the Government have stated ©

“As regards completion of work regarding corrections in the
Demand Registers, it may be stated that this is a simultancous process
along with the recovery of arrcans of rent.  The squads in Dethi and
rent recovery staff in Jullundur region while  cffecting  recovery  of
arrcars of rent, also take action for the correction of the domand. In
so far as the States where the work has been transferred to the State
Governments on agency basis, they have ako been requested to have
this work of correction completed as carly as possible. In case the
proposal mentioned in para 2 above regarding puckage deals materia-
lises, this will obviatc the necessity of making any corrections as the
demands standing in thc books will be transferred 1o the State Gov-
emntents in the form of package deals. However, till such deals are
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entered into with the State Governments, urgent steps arc being taken
to carry out the corrections in the rental demands.

1.16. The Committee note that o(t;overnmentpmnbléo t:ml::e:tg
Jdown the arrears of rent in respect of evacuee
buile in Delhi from Rs. 285.38 lakhs on 1s¢ October, 67 to
Rs. 246.34 Iakhs on the Ist June, 68. Out of the reduction of arrears of
rent by Rs. 39.04 lakhs, the actual realisation was only to the extent of
Rs. 15.29 lakhs the remaining being accounted by correction of demands
(Rs. 18.32 lakhs) and write off of irrecoverable arrears of rent Rs. 5.43
fakhs. This is indicative of the fact that the amounts shown as arrears necd
to be carefully and systematically scrutinised.

1.17. Pending the proposed transfer of assets of the Settiement Organi-

sation's inclading the rent demand to the State Government, in the form of

deals, the Committee consider that efforts should continue to be made

by the Department of Rehabilitation in the meantime to rectify the rent
demands and realise the rears.

Propertiecs Awaiting Disposal—Paras 2.28-—2.33 (S. No. 13—Para 2.34
of Appendix 10 the 25th Report—Fourth Lok Sabha).

1.18. In para 2.34 of their 25th Report  (Fourth Lok Sabha), the
Committec had made the following observations with regard to the disposul
of acquired and Government Built propertics :

“The Committee hope that Government will take necessary steps

s0 that the acquired and Government built propertics are disposed of

at an carly date.” (Para 2.334)

1.19. In their reply dated the [4th January, 1969, the Department of
Rchabilitation have stated :—

“The number of acquired cvacuce propertics and Government
built properties awaiting disposal as on 1st August, 1967 was 9.564
at an carly date.”

) Acquired Gov.l..m

Region cvacuee  built Totat

pro- pro-

pertics perties

1 2 3 4

1. Delhi . 1386 .. 1386
2. Bombay . . . . . . . . 141 1,890 2,010
3, Jullundur . . . . . . . . 4,192 .. 4,192
4. Rajasthan . . . . . . . 119 21 140
5. M.P, . . . . . . . . 84 118 202
6. UP . . . . . . . . 805 426 1,23
7. Bihar . . . . . . . . 303 * Ryl
Totat . . .. . 7,030 2,54 9,564

2. The position of thc disposal of- propemcs was rcv;iv.:c‘d in the
mecting of the Regional Settlement Commissioners held on 6th and 7th
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June, 1968. The number of propertics awaiting disposal as on 1-5-68 was
10,381. During the period from May, 1968 to August, 1968, as many
as 924 properties were rcsumed as a result of non-payment of instalments,
cancellation of sales ctc. Of this total number of 11,305 properties, 1,800
propertics were disposed of during the aforesaid period lcaving a balance of
9.505 propertics as on 1-9-68. The region-wisc break-up of this figure is
given befow :

Acquired Govt,

Region evacuce  built Total
pro- pro-
perties  perties

! 2 3 4
1. Delhi . . . . . . . . 670 .. 670
2. Bombay . . . . . . . . 77 1,515 1,592
3. Jullundur . . . . . . . . 4,282 . 4,282
4. Jaipur . . . . . . . . 133 45 158
S. Indore . . . . . . . . 65 104 169
6. Luchnow . . . . . . . 835 1,544 2,379
7. Patna . . . . . . . . 245 10 255
ToraL . . . . . 6,287 R 1 9,505

3. The following measures have been taken to expedite the disposal of
these propertics 1 —

(i) The Regional Sctilement Commissioners have been authorised
vide this Department ketter No, $(24) Comp. &  Prop.. 67,
dated 23-10-67 (Anncxure 1) to sell  the propertics to  the
sitting occupants by negotiated sale, if the properties have not
fetched adequate bids at the finst auction.

(ii) The propertics in occupation of Scheduled Castes Tribes  1n
Punjab have been sold to the State Government in a package
deal at 15% of the reserve price for transfer to  the  present
occupants.  (Anncxure 7).

(iil) The Regional Sctlement Commissioner, Jullundur, has been
authorised to scll the properties built upon or encroached upon
by the occupants of the adjoining propertics, at the market
price.

(iv) The properties in Delhi which are situated in Slum  Arcas
have been transferred to the Municipal Corporation of Delhi,
under the Slum Clearance Act.

(v) All the acquired cvacuce propertics in Rajasthan are  being
transferred to the Statc Government in a package deal.  Simi-
larly the possibilitics of transferring the residuary properties to
g‘\c (:’thcr State Governments in package deals are being ex-

ored.

4. As a result of the above measures, it is hoped that a large number
of propertics will be disposed of soon.
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5. The disposal of properties is being.watched through the monthly
reports received from the Regional Scttlément Commissioners. The posi-
tion of pending work in the Regional Offices is also reviewed by the M(R)
periodically by holding discussions with the individual Regional Sctticment
Commissioners.”

1.20. The Commiftee note that as against 9564 properties awaiting dis-
pesal as on Ist August, 1967, the number of properties outstanding as on
1st September, 1968 was 9505. The Committee hope that a result of the
various measures recently devised by the Ministry, the pace of disposal of
properties would be accelerated.

Transfer of Work Relating to the Collection of Dues etc.—Paras 2.35, 2.36.
(5. No. 14—Para 2.37-—0f Appendix to the 25th Report  Fourth Lok
Sabha).

1.21. While reviewing the progress made upto 31st March, 1966 in
the realisation of ducs in respect of regions where the work had been
transferred to the State Governments on commission basis, the Committee
in para 2.37 of the 25th Report (Fourth Lok Sabha) had made the follow-
ing obscrvations :—

“The Committce regret to note that Government have been able
to recover a sum of Rs. 70 lakhs only out of Rs. 430 lukhs which was
outstanding. They suggest that, in consultation with the State Gov-
ernments, concerned. vigorous cfforts should be made to realise  the
outstadning dues of Rs. 360 lakhs and to cosure that the subsequemt
dues are not allowed to fall in arrcars,

(Para 2.37)

1.22. In their reply dated the 2nd December, 1966, the Department of
Rehabilitation had <tated :

*“The above recommendation made by the Public Accounts Com-
mittee refers to the residuary work of the Settlement  Organisation
since transferred to the State Governments for disposal on  agency
basis. Bricfly. the position is that the Scttlement Organisations”  work
relating to the payment of compensation to the Displaced  Persons
from West Pakistan and disposal of the evacuce propertics in  India
having mostly been completed. it was not considered cconomical  to
keep the Organisation intact for a long time. Therefore. with a view
to early winding up of the Organisation. ccrtain items of work dealt
with in the regional offices have been transferred to some of the State
Governments on agency basis. The following are the items of work
which have generally been transferred to State Governments on pay-
ment of commission :—

Item of work

1. Collection of arrcars of rent (urban & rural properties including
agricultural lands)

2. Collection of balance price of propertics sold on instalments
basis (Govt. Buily & Evacuce propertics).

3. Disposal of cvacuee agricultural land.
4. Disposal of rural cvacuee houscs/sites.
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$. Verification & correction of demand of rent of rural propertics.
6. Disposal of un-acquired evacuee properties (urban & rural).

7. Disposal of remaining Govt. Built & Evacuee Properties.

8. Collection of lease money from occupants of land.

2. The process for transfer of the Settlement Organisation work to
the State Governments was started with U.P, with effect trom 14-1963.
Sinnce then, we have transferred work in other States such as Gujarat,
Andhra Pradesh. Rajasthan, Madhya Pradesh, Bihar, Punjab, Kerala
& Mysorc. The reasons which influenced the department to take
this decision for transfer of the work to the State Governments were
that with the gradual winding up of the Settlement Organisation, the
rextonal offices did not have full complement of staff so as to tackle
the remaining work cffectively specially when the properties awaiting
divposal and in respect of which rccoveries were to be made, were
scatiered in the remote districts of the various States. 1t was felt that
ii. would not be economical to keep sufficient stafl to tackle the
remaining work,

3. Five years have since clapsed when we started transferring the
work to the State Governments. Tt was cxpected that after lists)
regsters indicating the recovery to be effected had been passed on to
b district authorities,  the State Governments would  put  their
machinery on the job whole heartedly, and make speedy recovery of
oui ducs. The results achieved by the State Government have, how-
ever. not been very encouraging.  From the reports so far  received
from the State Governments, the overall position as on 31-3-1968 is
that out of total demand of Rs. 514.37 lukhs in all the States, recovery
to the extent of Rs. 117.40 lakhs only has been made as per state-
aient attached (Appendix. .. .). It will be seen from the Statement
that whereas somie recoverics have been effccted in  the States of
Ragasthan, Gujarat, Uttar Pradesh, Punjab and Kerala, the recoveries
atade in other States are quite negligible.

4. We have been repeatedly requesting the State Governments to
wvc due priority to the disposal of the Settlement Organisation’s
wuork which has since boen taken ovcr by them on agency basis.
Becdes reminding the State Governments demi-ofticially,  meetings
fave also been held with them to impress the urgency of the work, In
soiie States, meetings were ceven held with the Coliectors to resolved
their difficulties, if any, in the disposal of this work. The
of accelerating the pace of rocovery had also becn discussed at  the
micctings of the Rehabilitation Ministers Conlerence keld on 5-5-1966
& 17-5-1967 in Decthi.  After the Public Accounts Committee’s recom-
mendation referred to above was received, the Chief Sceretaries of the
various State Governments were again addressed demi-officially  on
27th May. 1968 bringing to their notice the observations made by the
Public Accounts Committee. It was again impressed upon them that
one of purposes underlying the transfer of this work to  the State
Governments was its expeditious disposal.  As the progress was not
up to the expectation, the State Governments were again requested to
bestow urgent attention on this matter and arrange {or necessary steps
to be taken to cnsure that the remaining work of recovery was com-
pleted within the shortest possible time. The Regional — Settlement
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" Commissioners were also instructed to maintain close liaison with
the State Governments and to render all possible assistance to  the
latter in the speedy liquidation of the pending work transferred to the
State Governments. This has thereafter been followed by personal
discussion with thc State Governments. Some of thie State Govern-
ments have in turn urged upon the district authorities to take effectivce
steps for expeditious liquidation of the residuary work.

S. Besides repeated requests made to the State  Governments to
expedite disposal of the work, their oflicers have also been delegated
with necessary powers under the Displaced Persons (Compensation
& Rehabilitation) Act. 1954 to enable them to tackle the work effcc-
tively. It will, therefore, be seen that all possible efforts are being
made to get the work expedited.

6. It has. however, been lately felt that after transfer of the work
to the State Governments on agency basis, we have still to maintain
some staff in the regional offices to receive rcturns from the State
Governments, to compile them and also to attend to varicus querics
raised by the State Governments or their officials in the discharge of
their {unctions. Accordingly, a suggestion has been made that it wilt
be a better proposition if the residuary assets of the Settlement Orga-
nisation in various States are transferred for good to the State Gov-
ernments by way of package deals, as has already been done in
respect of some items in Punjab on some agreed price.  We are now
pursuine this line. and have started negotiating accordingly with the
various State Governments. In fact, the Rajasthan Government is the
second Government to have agreed recently to a  package deal in
respect of (1) Urhan and rural properties (2) arrcars of rent ete.”

1.23. The Commi‘tee note that the State Governments to whom the
work of recovering outstanding dues for evacuee properties was transferred
en agency basic have made recoveries to the extent of only Rs. 117.40 lakhs
out of a total drmand of Rs, §14.31. Whereas recoveries amounting to
some lakhs were effected in the States of UP., Gujarst, Rajasthan and
Paniab, the recoveries in other States were negligible.

1.24. The Committee would like the Department of Rehabilitation to
continue to pursue vieorously with the State Governments the question of
effecting recoveries pending the conclusion of the packege deals for trans-
ferring the assets of the Settlement Oreanisation to the State Goversnuents.

Outstanding recoveries due 10 Faridabad Developmeﬁt Board—Paras 2.38

—2.46—(S. No. 15—Para 2.47—o0f Appendix 1o the 25th Repori—
Fourth Lok Sabha).

. 1.25. In paras 2.38 to 2.46, the Committce had dealt with the ques-
tion regardu}g outstandu_:g recoveries amounting to Rs. 34 lakhs due from
vanous parties at the time of the merger of the Faridabad Development

Board with the (Department of Rehabilitation) and made the following
observations : )

bec;;{:,e' n.Ceommitt;:;:k:::1‘rjc constlgaingd to note that a sum of Rs. 60,000
1rrecoverabie due to liquidation of four co-operative societics.
The Committee desire that Government should take appropriste steps
to safeguard their financial interest in case these societies are found
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to hold any assets. The Committee also desire that clearance of out-
standing recoveries from Government departments as well as from
other private institutions should be expedited.”

(Para 2.47)

1.26. In their rcply dated the 5th December, 1968 the Department of
Rchabilitation had stated :—

“The recommendation of the Commiittee has been noted. Effort
is being made to recover as much amount from the cooperative
socicties as possible. The State Government has intimated that in
case of one of the four societies, members have agreed to clear the
amount in instalments. In the case of another Society, the addresses
of some of the members are being supplicd to the State Government
to cffect recoverics. The State Goverpment has also been apprised
of the recommendation of the Committec,

Similarly, all efforts are being made to recover dues from Govern-
ment departments as well as other private institutions. The latest
position is that out of Rs. 2.54 lakhs, shown as recoverable in the
para, an amount of Rs. 2.197 lakhs has alreadv been  recovered.’
adjusted/written off.

Further, out of Rs. 2.92 lakhs due on account of rent cte.  an
amount of Rs. 43,700 has alrcadv been recovered.”

1.27. The Committee desire that vigorous efforts should be made to
wecover the arrears of rent for properties in Faridabad, as only Rs. 43,700 out
of Rs. 2.92 lakhy shown as outstanding have been recovered so far.
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RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN AC-
CEPTED BY GOVERNMENT

Recommendation

The Committec noic that copper clad cables worth Rs. 36.22 lakbs
received as a gift imported in April, 1964, have not been used so far in
the project initially envisaged duc to reported financial stringency. The
Committee hope that the Ministry of Home Affairs, in consultation with
the Ministry of Finance, will be able to utilise these cables fourthwith, In
case it is not possible for the Ministry to utilisc these cables. the  Com-
mittec suggest that the same may be handed over to the Posts and Tele-
graphs Department who have a ready vse for them.

:S. No. 1| of Appendix—Para .11 to Twenty-fifth Report of the P.AC.
Fourth Lok Sabha)

Action takew

The observation of the Committee in the above paragraph has been
noted in this Ministry and their suggestion implemented.  Out of the total
leneth of 3443 mules of cables lving with the Intelligence Burcau, 1350
miles of wire required by the Border Security Force has since been lifted
by them. The remaining cublc has been transferred to the Posts and
Telegraphs Department for their use. No cable is left with the Inteliizence
Burcau now.

[Ministry of Home Affairs O.M. No. 19,18 68-P. HI, dt. 30th Oct.
19681,

Recommendation

The Committee would like Government to make a critical review of
the procedure for procurcment of supplies for the NEFA Administration
without further delay so as to achieve maximum cconomy and efficiency.

(S. No. 2 of Appendix, para 123 of 25th Report Public Accounts
Committee—Fourth Lok Sabhay.

Action taken

A critical review of the procedure for  procurement of  supplies for
NEFA Administration has been made in pursuance of the Public Accounts
Committec’s recommendations contained in the above para. In the course
of the review it was noticed that commodities like rice, wheat and sugar
are_being procured now from the Ministry of Food, Agriculture, Communi-
ty Development and Cooperation on the basis of their monthly allotments.
Items like kerosenc oil and motor spirit are being procured from the source
of supply and a few items of consumer poods are being procured {rom
Cantecnls_wrgs Department.  The present system of procurement of these
;:ong:;;xéntx{cs is considered quite satisfactory and no change in the procedure
s called for. T

14
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2. As regards the procedure for procurement of vegetable , the
matter has been carefully examined in this Ministry in copsul with
the NEFA Administration and the Ministry of Food, Agriculture, Com-
nwnity Development and Cooperation. The NEFA Administration  have
now becen advised to procure their supply of vegetable ghee direct from
manufacturers at controlled price, instead of procuring the same from the
traders, sclected on the basis of competitive tenders, as had been the previous

practice.

3. At present. dals and mustard oil are being procured from the con-
tractors selected on competitive tender basis. It has now been suggested
that attempts should be made to procure dals and mustard oil direct from
the producing states, either through agency of Food Corporation of India
or through the Cooperative Socicties.

4. Tinned fruits and tinned vegctables are being procured from the
manufacturers on competitive tender basis. This system appears w be
quitc satisfactory and cconomical. It has however been suggested that
attempts should be made 1o procure the whole quantity of tinned fruits
or a portion thercof from the Assam Government Agriculture Department
which is producing certain varictics of tinned fruits.

5. 1t is felt that there is no alternative to  procuring fresh  fruits,
fresh vegetables, fresh milk, meat and similar other items from the con-
tractors sclected on competitive tender basic and this practice wilt have
to continue.

IMinistry of Home Aflairs O.M. No. F21 468-AC 1, dated 1-1-1969}.

Recommendation

The Committee hope that the re—constituted  Supply Board with its
revised functions will play a more effective role and the system of procure-
ment of supplies for the NEFA Administration will be placed on a sounder
footing.

(8. No. 2 of Appendix, Para 1.24 of 25th Report—Public Accounts Com-
mittee-—Fourth Lok Sabha).

Action taken

The observation of the Public Accounts Commitice contained in this
paragraph has been brought to the notice of all the members of the recons-
tituted Supply Advisory Board for their guidance.

[Ministry of Home Allainn OM. No. F.21 4:638-AC 11, dated 1-1-1969].

Recommendation

The Committee comsider it unfortunate that despite the heavy require-
ments of vegelable ghee, the NEFA Administration did not initiate  any
action till January, 1967, to obiain supplics at the manufacturer’s price
either by direct negotiations with the manufacturers or through the inter-
vention of the Ministry of Food and Agriculiure. This lack of initiative
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on the part of the Administration resulted in an avoidable cxtra expenditure-
of Rs. 1.31 lakhs. -

(S. No. 3 of Appendix, para 1.29 of 25th Report—Public Accounts' Com--
mittee—4th Lok Sabha). ‘

Action taken

The observation of the Public Accounts Commiitice has been circula(cd"
to all the concerncd officers of the NEFA Administration for their informa-
tion and future guidancec.

[Ministry of Home Affairs O.M. No. F21.4/68-AC 1I. dated 1-1-1969].

Recommendation

The Committee hope that suitable arrangoments will be made without
further delay to procurc in future vegetable chee for the NEFA Adminis-
tration at the manufacturer’s price and thus effect a saving,

(S. No. 3 of Appendix. para 1.30 of 25th Report—Public Accounts Com-
mittee—Fourth Lok Sabha).

Action taken

The matter has been carcfully cxamined in this Ministry in consulta-
tion with the NEFA Administration and the Ministry of Food, Agriculture,
Commuuity Development and Cooperation. The NEFA Administration
have now been advised to procure their supply of vegetable ghee direct from
the manufacturers at conirolled rates. A copv of instructions issued to
NEFA Administration in this regard is enclosed  (Anncxure 1)

[Ministry of Home Affairs OM. No. F21 4/68-AC 1L dated 1-1-1969].

ANNEXURE 1
Shri

' DO. No. 21/4,/68-AC 1
Dv. Financial Adviser. Duted the 9th September, 1968,

New Deilit-1,
Dear Shri

Kindly refer to the correspondence  rowting with mv  endorsement
No. 21/4/68-AC 1I. dated 17-8-68. I huave since received a reply from
Shri V. P. Sethi, Deputy Chief Director, Department of  Co-opération,
Ministry of Food and Agricultute, vide hiv d.o. letter No.  29-15/CIS
dated 3-9-68. a copy of which has also been endorced to objection to the
N.EF.A. Administration muking arrangements for dircct supply of vanas-
pati from the manufacturers. Since the intention is to effect savings as
far as possible by eliminating intermediaries | would now suppest that DST
may make arrangements direct with the manufacturers in the Eastern region
for the supply of vegetable ghee to the NEFA Administration im;tcaéz of

the supplies through N.EF.A. Storcs. The recent imposition of
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control over the price of vegetable ghee will, I presume, make procurements
of supplics dircct from the manufacturcrs all the more easy.

Yours sincerely,
Sd/-

Shri

Adviser o the Govprnor of Assam,

N.EF.A.

Shillong. -

Recommendation

The Committee agree with the Ministry of Home Affairs that “there is
really no cood reason why the supply of Advisery Board should not have
accepted the lowest rate of Rs. 88 per parachuh. for 15,000 parachutes.
It seems that the desirability of procuring 15,000 parachutes from the
lowest tenderer at Rs. 88 per parachute did not occur to the Board at all”.
As pointed out by Audit, this lapse on the para of the Supply Advisory
Board Las resulted in an avoidable expenditure of Rs. 30,000. The Com-
mittece hope that with the re-constitution of thc Board and the issuc of
detailed instructions to them for prosessing tenders. such lapses will not
recur. . The Committee cannot but strongly emiphasise that whenever it is
proposed 1 accept tenders other than the lowest, detatled reasons should
be recorded and that all such cases should be pu. up to the next higher
authority for scrutiny and sanctions.

[S. No. 4 of Appendix, para 1.30 of 25th Report—Public Accounis Com-
mittec, (Fourth Lol Sabha)}.

Action taken

The recommendation of the Public Accounts Committee has beea
brought to the notice of the re-constituted Supply Advisory Board and the
concerned Departments of the NEFA Administration for strict compliance.

[Ministry of Home Affairs O.M, No. F21°4/68-AC 11, dated 1-1-1969].

Recommendation i

The Committee regret to note that the training-cum-production centres
wereg openad in the Andaman & Nicobar Islands without proper asscssment
of the availability of raw materials, aptitude of the losal people and avenues
for employment of the people trained in the Centres. This resulted in an
infructuous oxpenditure of Rs, 1.56 lakhs. They are unhappy to find that
no periodical assessment of the scheme was undertancn which was altowed
to continue without much benefit for three to four vears.  The Committee
feel that, if a periodical review had been made, some of the expenditure
on the scheme which ultimately proved to be infructuous could have been

wived.

The Committec also desire that before Taunching such training schemes
in future. it should he ensured that they are planned properly so that wch
cases of infructuous expenditure do not recur.

[S. No. 6 of Appendix, Paras 1.59 and 1.60 of Twonty-fifth Report
(Fourth Lok Sabha}.
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Action taken

The Administration of Andaman and Nicobar Islands has bcen ins-
tructed vide Ministry's D.O. No. F. 18/2,/68-AC.I1 dated 25-4-68 (copy
enclosed. See Annexure 1I). to ensure that before launching such training
schemes in future, they are planned properly so that such cases of infructu-
ous expenditure do not recur. The Andaman and Nicobar Administration
has issued suitable instruction in this behalf to the subordinate autharities
vide Administration letter No. 50-117/68-Dev. 1 dated 12-6-68 (copy
enclosed. See Annexure [11). The Administration had already issued ins-
tructions to the subordinate authoritics for periodical review of all the
schemes in hand in a critical and analytical manner before making reoom-
mendations regarding their continuance or otherwise vide their  Iotter
Ne. 11-22(ii)/67-Accts, dated 29-11-67 (copy cnclosed. See Annexurc
v).

[Ministry of Home Affairs OM No. F. 182 68-ACII dated 27-7-1968].

ANNEXURE NI
Copy

D.O. No. F.18/2/68-Ac. N
Deputy Financial Adviser New Dethi, dated the 25th April. 1968.
Telephone No. 31315

I enclosc herewith extracts of paras 1.48 to 1.60 of the Twenty-fifth
Report of the Public Accounts Committee (1967-68) (Fourth Lok Sabba)
containing their observations on para 39 of the Audit Report (Civil) 1967
regarding abandonment of schemes and wasteful expenditure on the open-
ing of training-cum-production centres in Andaman and Nicobu: lslands
for information and guidance.

2. It may kindly be cnsured that, as recommended by the  Public
Accounts Committee in para 1.60 of their Report, before Jaunching such
traiming schemes in future, thev are planned properly. <o that such cascs
of mfructuous expenditurc do not recur. Necessary instructions in the
matter may kindly be issued to all concerncd and copy furnished 1o this
Ministry.

Kind regards,
Yours sinccicly,

Shri , S
Chief Commissioner,

Apndaman and Nicobar Islands,

Port Blair.
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ANNEXURE Il

Copy
No. 50-117/68-Dev. 1

ANDAMAN AND NICOBAR ADMINISTRATION
Chief Commissioner's Secretariat
Port Blair, dated the 12th June, 1968.

CIRCUL AR MEMORANDUM

SuBJECT (—25th Report u) the Public Accounts Committec « 1967-68)
(Fourth Lok Sabhu) Committee’'s Observations on pare 39 of
the Audit Report (Civil) 1967 ubout abandonment oj Schemes
and wasteful expenditure on the opening of  Trainingcum-
Production Centres.

The undersigned is directed to invite attemtion of all Heads of Depart-
ments/Offices of this Administration to Circular Memorandum No, 11 =22
(1) /67-Accts, dated the 29th November, 1967 on the above subject and
to say that the Government of India, Ministry of Home Affair< have also
viewed with great concern tac loss sustained by the Governmunt in un-
necessarily continuing infructuous schemes causing comiderable loss to the
Public Exchequer, and have desired that before launching such training
schemes in future, it should be assured that thev are planned properly, so
that such cases of infructuous expenditure do not recur.  Extract of paras
1.48 and 1.60 of the 25th Report of the Public Accounts Committee
(1967-68) (Fourth Lok Sabha) containing their observations on para 39
of the Audit Report (Civil) 1967 regarding abandonment of schemes and
wastcful gxpenditure on the Training-cum-Production Centres in Andenian
and Nicobar fslands are enclosed.

As alrcady explained in the Circuiar Memorandum referred 1o Lhove,
the Chief Commissioner has also giver an assurance o the Public Accounts
Committee that “Wrong Planning would not be done in future’ «nd  that
very serrous efforts will be made to see that these infructuous schemes are
liguidated and moncy s not wasted in any way.

All Heads ui Department»/Offices are once again reyuested o care-
fully notc the  observations of the  Public Accounts Committey  and the
assurance given by the Chief Commissioner as contained in the extracts
referred to above, and furthermore to undertake periodical reviews, say
omnce in a quarter of all the schemes in hand in a critical and ;ma}y':cal
manner and make definite recommendations to the Adminisiration in regard
to their continuance or otherwise, H, after such reviews being undertaken,
the Heads of Departments, Oitices come to the conclusion that there s no
scheme being implementad in their department which is unproductive or
the expenditure on which is infructuous in the loag run a certificate to this
offect should be furnished to the Secretariat. The first review should selate
10 the quarter ending 30th June, 1968 and should be furished to the Seere-
tariat by 15th of July, 1968 positively.
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The formulation of the new Draft Fourth Five Year Plan is shortly
being taken up and instructions are being issued constituting  workiag
groups for each sector of the plan. All the Heads of Departments/Oflices
<hould ensure that no schemes are included in the Draft Fourth Five Year
Plan, the expenditure on which will prove to be infructuous in the long
run.

As alrcady mentioned in the Administration’s Circular Memorandum
dated the 29th November, 1967 referred to above the Heads of Depart-
ments ‘Offices implementing/continuing any scheme are goiny to be per-
sonally held responsible, if any avoidable loss in the continued implementa-
tion of imfructuous schemes is sustained by Government in any stage.

The receipt of this communication may kindly be acknowledeed.

By Order
Sd -
Development Commissioner-cum-LDevelopment Secretary
To
. 1. All Heads of Departments Offizes under A & N Islands Adma.
. The Chict Development Conunissioner.

. All Ofticers in the Secrctariat,

wd b e

4. Al Sections in the Secretariat.
Spare copics—10.

ANNEXURE 1V
Copy
No. 11-22(ii)/67-Acctts. .
ANDAMAN AND NICOBAR ADMINISTRATION,
Chief Commissioner’s Secretariat. )
Port Blair, the 29th November, 1967,

CIRCULAR MEMORANDUM

SUBJECT (—Abandenment of certain schemes formudated by the Adminis-
tration,

~ Three Training-cum-Production Centres were set up by this Administra-
tion in the Second and Third Five Year Plans of these Islands.  These pro-
jeats were abandoned without achieving the targets fixed after incurring an
expenditure of about Rs. 1.56 lakhs, The infructuous expenditure incurred
on these schemes came in for audit criticism and all the three schemes were
included in the Audit Report (Civil) 1967.

_ These items were discussed in the Public Accounts Committee mectin
held on the 27th October, 1967 which was also attended by the Chief
Commissioner. The Public Accounts Committec was perturbed at  the
loss sustained by the Government in unnccessurily continuing these three
infructuous schomes causing considerable loss to the public exchequer.
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The Public Accounts Committee was informed that the schemes proved
to .be infructuous, as they were ill-conceived and werc based on indefinite
and rather improbable data particularly in the matter of the availability of
raw materials and the personnel desirous of undergoing the training. The
difficult means of communications leading to delayced sanctions, cte., which
were also responsible for coantinuing these infructuous schemcs over a
period of time were also explained to the Public Accounts Committee.
During the course of discussions, the Public Accounts Committee demunded
an assurance from the Administration that such impracticable, untenably and
infructuous schemes will not be allowed to be impicmented in future and
that public money will not be so callously wasted.  The Public Accounts
Committee members were assured that in future only workable schemes
would be taken in hand for implementation and that the follow-up would
bo critical and analytic with a view to ensuring that no avoidahle 1oss in
the continued implementation of  infructuous  schemes s ustatned by
Goyernment.

In view of the assurances given to the Public Account. Comniiuce, the
Chief Commnissioner has ordered that the Heads of Department./Offices
in this Administration implementing, ‘continuing the schemes should he made
squarcly and personally responsible for implementation of schema. They
should periodically review all schemies in hand verv criticallh «nd make
dufinite recommendations to the Administration with regard to their con-
tinuance or otherwise. Failure to do so will render them personully res-
ponsible for any avoidable losses sustained by Government on the continu-
ance of such schemes.,

The receipt of this communication may please be acknowledged
By Order
Si/-
Secretury (Finance) 1o the Chiej Conunissioner
AN Heads of Departmenis ‘Offices under A, & N, Admn.

The Development Commissioner-cum-Development Secretany, Andaman
and Nicobar Islands, Port Blair,

Al Secuions in the Chief Commissioner’s Scorcturiat,

Recommendation

The Committee regret to note that the Budget cstimates for the Indo-
Tibeiwrn Border Police Establishment were not prepared realistically keep-
ing in view the actual requirements.  They tind that in case the actual
cxpenditure tell short of Budget estimates by 68 per cent in 1963-64, §3
por cent in 1964-65 and 47 per cent in 1965-66. While the Committee
understand the dificultics faced in raising the Border Police  theyv  cannot
appreciate why year after year Budget provision was made grossly in excess
of regirements. The Committee desire that the Border Police Fstablishment
should prepare their Budget estimates more reatistically, heeping in view thedr
actual requirements and the likelv availability of equipment and stores, The
Computte: expect Governmeng to scrutinise the estimates of the Border
Police Establishment more closcly before including them  in  the Budget
cstimates. .

[S. No. 7 of Appendix--Para 1.63 to Twenty-fifth Repert of the PAC.
(Fourth Lok Sabh:)]
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Action taken

The observation of the Committee in the above aph has been
noted in this Ministry and has been brought to the notice of the Indo-Tibetan
Border Police Establishment on 13-5-68. It will be observed from the
following table that the expenditure position in respect of the Indo-Tibeten
Border Police Force improved considerably during the succeeding years of
1966-67 and 1967-68 :—

Year Final Grant Actual
Expenditure

Rs. Rs.
1966-67 . . . . . . . . . 3,05,75,339 3,02.3),445
(Unit figuros)
1967-68 . . . . . . . . . 4.47.97.800 4.4797.800
Dcpartmental
Figarce
(Provisional)

[Ministry of Home Aflairs O.M. No. 52/8./68-ACI, dated 9-9-1968]

Recommendation

The Committee note that out of 812 compensation applications pendiny
on 31st March, 1966. 807 cases have alrcady bven finalised and cfforts arc
being made to finalise the remaining 5 cases as carly as possible, They
further note that the Government have since decided not to cntertain any
fresh compensation applications and that only in rarc cases where some
public dues arc recoverable from the claimants is condonation of the deluy
in filing such applications allowed. They hope that, as decided ut  the
Regional Settlement Cormmissioner’s conference held in October, 1967, the
Department of Rehabilitation will strictly adhere to the maximum time limit
of three months for finalising a fresh compensation case.

[S. No. 10 (para 2.6) of Appendix to 25th Report (Fourth Lok Sabha) |

Action taken

Every cffort is being made to udhere to the maximum limit of 3 moenths
for finalizing a fresh compensation casc as per the decision taken by Gov-
ernment in this behalf. During the period from April, 1966 10 31st Mareh,
1968, 17% fresh R.G./Compensation Applications were entcrtained as the
delay in (iling them was condoned after examining the merits of each casc
aod also in such cases where fresh claims were verified. Thus  the total
number of applications pending were 990, Out of these 979 cases were
disposed of lcaving a balance of 11 cases only, and there were only 4 such
cascs which are more than 3 months old. The main reasons for the pendeney
of these cases are (i) cases have become subject matter of judicial action
with the appellate authorities of the department and/or Civil Courts, High
Courts ctc. and (ii) the desired co-operation from the claimants and ulso the
mformation necessary for disposal of the cases is awaited from the State
Gowernments.  All out cfforts are however being made to liquidate this smahi
number of cascs as carly as possible. The position was also discussed in the
conference of Regional Settlement Commissioners/Custodians held on  the
6th & 7th of Junc, 1968. and the nced for liquidating the residuary work at
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the carlicst was stressed on all the Regional Settlement Commissioners. The
target of 3 months for finalising the fresh cases was reiterated.

[Ministry of Labour, Employment & Rehabilitation Department of Rehabiti-
tation O.M, No. 4(2)/68-Bud, dated 14-10-68]

Recommendation

The Committee found from the deed of lease cntered into between the
Goif Club, Faridabad, and the Government of India that no time limit was
laid down for the development of the Children’s Park. The Committee feel
that a time limit for the development of Children’s park could well have been
taid down in the deed itsclf.

[S. No. 17 (para 2.69) of Appendix to 25th Report (4th Lok Sabha)}
Action (aken

The recommendation of the P.A.C. has been noted for future guidance.
It mav. however, be pointed out that in view of the circumstances
cypivned in Para 2.64 of the Report. the lessec would not have been able to
adbere 0 the date because the club itself had to be developed.  The onty
rec irsy which the Government could take wa. to cnforce the provisions of
sub-section (13) of clause 1 of the lease deed which contains the remedy for
non-tulfilment of the terms of the kease.  In fact a show cause notice  was
eivierr G the lesser as o why this clause may not be enforced when they took
~foe~ o develop the park.

Recommendation

The Committee note that the Club authorities have developed the Child-
ren’s Park, a hockey ground and a football ground «<ince the Audit Para was
preparcd. They agree that the objectives Government had in mind have
thus been partially fulfilled. They hope that Government will take suitable
steps 1o ensure that the Golf Club also develops the remaining cight acres
of land carmarked for the Children’s Park in accordance with the terms
of the fease.

S, No. 17 (Para 2.70) of Appendix to 25th Report (4th Lok Saubha)}
Action taken

Steps have already been initiated to have the remaining arca  allocated
fo the Children’s Park developed.  The club has decided to develop im this
arca of about 8 acres a general public park on the lines of Lodi Gardeas
in which they are providing more of long tife graceful trees in place of ammual
flowers und ornamental plants. which have been provided in the Children's
Park proper. The arca has already been cleared of the unnecessary bushes/
trees and fresh trees have been planted.

It would be appreciated that the growth of trees etc. is a long term
process and it will take some time before the area looks like a good public
park. The Department would be constantly watching the progress in  this
regard.

Recommendation

The Committee have no doubt that Government will ensure that all the
conditions prescribed in the lease deed are carried out by the Club and that
the Children's Park is well maintained by the Club.

{S. No, 17 (Para 2.71) of Appendix to 25th Report (4th Lok Sabha))
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Action taken

It is confirmed that a strict watch is being kept to see that all the neces-
sary conditions prescribed in the lease deed are carried out by the club and
that the Children's Park is well maintained by it.

Recommendation

The Committee would like Government to consider and rcview its
general policy in regard to the maintcnance of green belts in urban arca so
that the most suitable method can be adopted for fulfilling the underlying
objectives.

[S. No. 17 (Para 2.72) of Appendix to 25th Report (4th Lok Sabha)]
Action taken

The Central Government is not directly responsible for the maintenance
of creen belts in urban or rural areas. It is a Jocal body function and there-
fore cither the Municipalitics or the State Governments are concerned with
the subject matter. It was only by chance that the Central Government had
to deal with the subject matter because some townships were directly deve-
Joped by the Central Government and had to he maintained by it for some
years atter which the focal bodv functions in these townships were trans-
ferred to the local authorities. At Faridabad also except the Central Green.
all the green belts already stand transferred to the local body through  the

State Government.

[Ministry of Labour. Employment and Rchabilitation (Department of Re-
habilitation) ON. No. 2(2 68-Bud. dated the 10-12-6K]

GOVERNMENT OF INDIA
MINISTRY OF TOURISM AND CIVIL AVIATION

Noie showing action taken proposed (o b2 1ahen on the Recommendations of the
Publi~  Accounts Committer.

Reply of Governmoent

Conclusion Recommondation

S.
No.

1

-

-

3

17 (Para3,17) of Appendix  The Commitice are distressed

to 25th Report (4th Lok
Sabha).

to note that the equipment
which was imporied bet-
ween January and June,
1962, has not vet been ins-
talled even after a lapse
of about six years, The
Committee deprecate  this
gross delay. They are sur-
prised to know that it took
nearly 20 months to initiate
action to acquire land on
the selected site. The Mi-
nistry of Defence took a
long time to release the land
and the acquisition was
completed in May, 1966,
after a lapse of 30 months.
The Committee feel that,
when the Ministry of

The observations of the Com-
mittee have been noted.
The buildings for 3 out
of the 4 components of
the Instrument Landing
System viz. Localiser, Glide
Path and Outer Marker
have already been complet-
ced. The construction of
the approach road to the
Middic Marker site and the
building for the Middle
Marker which is the 4th
component of the Instru-
ment Landing System and
which could not betaken
up duc to delay in the
relcase of Defence land

has since been taken up

and the work is expected
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2

3

Tourism and Civil Aviation
were of the view that ‘‘the
building was holding up
the installation of a very
essential navigational aid
at Madras, that they could
ill afford to continue the
situation without incurring
the criticism of the Interna-
tional  Civil Aviation
Organisations” and that
they “‘would also be failing
in their obligation to cnsurc
the safety of Civil aircraft.”
they should have taken up
the issue of the release  of
land at the highest level
from the beginning rather
than cnter mto a protracted
correspondence at a lower
level. Such delays in inter-
departmental  dealings not
only indicate lack of proper
coordination and co-opcra-
tion betwern the diffeient
Ministries  of the Govern-
ment of Inda but  alse a
lack of appreciation on the
pant of the Mmisiry of the
necds of oihere,

17 (Paradirof Appendix  The Committee feel that in

1o 25th Report (4th
Lok Sabha).

such cises in future, the
assistance of the organisa-
tion recently set up in
the Cabinet Secretariat to
effect  co-ordination  bot-
ween various Government
agencies should be  taken
and delays in  execution
of such important projects
strictly avoided.

17 (Para3.19) of Appendix There was also lack of co-

to 25th Report (4th
Lok Sabha).

ordination in the purchasc
of equipment and acquisi-
tion of land. The Com-
mittee feel that the Minis.
try of Tourism and Civil
Aviation should have ini-
tiated action much carlier
in regard to the selection
and acquisition of land so
that, by the time the
machinery was  received
from abroad, it could
have been installed with-
out any loss of time. Keep-
ing imported equipment

to be completed in about
two months time. The ins-
tallation of the Localiser
Glide Path and Outer Mar-
ker equipment has been
completed. Further adjust-
ments of the equipment
and flight inspection of
these components of the
Instrument Landing Sys-
tem can be carried out
only after the demolition
of the structures very close
to the Localiser site and
the shifting of the fencing
immediately  bchind  the
Localiser antenna systemn,
The Defence land needed
for this purpese has s'nce
been released to the Civil
Aviation Department by
the local Ministry  autho-

uties on  the 20-6-68.
The value of the struc-
tures  commuiricateC by

the Minicsry o Defence
to thes Minsiry in May
19638 has beer wonpted and
this noc ptaae conveyed
w them m Aveunl 1968
wih a reGmes to issue
mmediate insiiuct, s to
the local M. iy authori-
tes for  hundng  over
these stiueteeow to the Civil
Aviation Depacunont.

The necommuendacion of the

Commitice s noted. In
future  the assistance of
the  organisation recently
set up in the Cabinet
Sccretaniat to effect co-
ordination between various
Government authorities wilj
be taken. wherever neces-
sary.

The observations of the Com-

mittee have been noted,
The Civil Aviation Depart-
ment and other organisa-
tions under this Ministry
have been advised on
19-9-1968 to ensure compli-
ance with the rccommenda-
tion in  future, The
Director General of Civil
Aviation has also been
req:;estcd on 30-10-1967
to draw up proiect reports,
wherever applicable,  indi-
cating the action to be taken
in a detailed manner,
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1 2 3

idie like this not only
blocks money and involves
the risk of deterioration
but also affects the sche-
dule of installation and its
commissioning and ham-
pers the very object for
which such equipment is
imported by spending valu-
able foreign exchange.

{Ministry of Tourism and Civil Aviation OM No. 9-VB(32)/66-pt.. dated the
14-11.1968].

Recommendation

The Commitice are distressed to note that there was a delay of about
tou: years in the construction and onc and a half years in utilisation of the
Canteen-cum-Rest House at Ajanta. They note that the initinl delay was
due to non-availability of land till April. 1960. while the sanction for the
construction had been given in October, 1958,  Further delay was due to
difficulty in getting suitable contractor to exccute the construction work at
the selected site and the lack of water supply for drinking and constructional
purposes. The committee feel that, if the Depuartment had visvalised these
difficultics <ufficicntlv before hand. this abnormal delay in the completion
and utilisation of the building could have been avoided.

{Para 3.35 of the 25th Report (J4th Lok Sabha)]

Action taken

To avoid delays in construction and utilisation of facilities to ftx
previded, the Tourist Department will henceforth undertake more detailod
survzys of the places to be developed before providing facilitics.

Recommendation

The Study group of the Committee noticed during their visit to Ajanta
that the Canteen-cum-Rest House had been located at a low site. The
Couzmittze consider that detailed investigations should have been made so
as to sclect the best spot. prefcrably one having a good view of the moan-
ment tor the location of the Rest House. ¢ Committee also feel that
beforc undertaking national and international tourist intcrest like Ajanta a
caw_ful study should be made about the requirements of tourists (both
forcign and Indizn) who would be making use of it. The facilitics in a
Rest House Tourist Home should be provided in accordance with these re-
quirements while keeping a sufficient margin for future cxpansion. The styic
of architecture should harmonise with thc monuments and the surrounding
arex. Special care should he taken about sanitary arrangements. Drinkicfg
water facilitics should be provided. special care being taken to sce that the
water is frec from contamination. In general, the supply of water should
be plentiful and assured.

{Para 3.37 of the 25th Report (4th Lok Sabha)]
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Action taken

The Tourist Department had undertaken a survey of the area to select
the best possible site for constructing the Canteen-curmn-Rest House at Ajanta,
The caves are situated in a gorge, and there being hardly any space between
the river and the hills which rise steeply from the river-bed, the omly site
available within walking distance of the caves was the broad flat land from
where the ascent to the caves commences. It is also accessible by road as
the motorable road leading to the caves terminates at this place. Though the
construction of building across the river would bave afforded a better view
of the caves, the hill on that side of the river is quite steecp and therefore
4 suitable plot of land could not be Jocated. It would also have meant con-
structing a bridge across the river as there is no approach road on the other
side.  The Tourist Department therefore had no other alternative but to
sclect the present site for the construction of the Canteen-cum-Rest House
at Ajant..

As o result of the experience gained in constructing Tourist Bungalows -
Cunteens during the second and third plan periods, the Tourist Department
has initisted action to carry out more detailed surveys of places of tourist
tmportance before providing facilities at these places.  The suggestions con-
tained in this para have been noted for future action while planning  the
SUTVEY:.

Recommendation

The Committee would ke the Department of Tourism to cvolve suitable
cuidelinge in the hight of the above and the experience gained by them for
Jocation and construction of rest houses and tourist homes  at  places  of
national and international tourist interast

[Para 3.39 of the 25th Report (4th Lok Sabhad]
Action taken
The «ugeestion has been noted for suitable action.
Recommendation

The Conmunittee would like the Department  to improve  the  catering
arrangements in the Canteen-curm-Rest House at Ajnta by taking the help
of the India Tourism Development Corporation.

{Par.c 3,40 of the 25th Report (4th Lok Sabhay]
Action taken

The management of the tourist Bungalows Cantecns constructed by the
Tourist Department including that at Ajanta has already been transferred to
the India Tourism Development Corporation Limited since 1st Apnl, 1967
and we have been informed that they have located a satisfactory contractor
to run them,

[Minictry of Tourism & Civil Aviation, OM, No. 37-PC(49) 68 dated
16-12-1968]

L20LSS 64



CHAPTER 1l

RECOMMENDATIONS OBSERVATIONS WHICH THE COMMITTEE
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF
GOVERNMENT

" —NIL—



CHAPTER 1V

RECOMMENDATIONS /OBSERVATIONS REPLIES TO WHICH HAVE
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH
REQUIRE REITERATION

Recommendation

The Committee note that parachutes and cther Supply Dropping Equip-
meft valued at Rs. 28 lakhs arc lying at outlying places. The Committee
desire that an carly decision may be taken to retricve or otherwise dispose
of the parachutes and other Supply Dropping Equipment from the outlying
diftﬁcult locations so that the matcrial does not dceterivrate with the passing
of time.

Para. 1.45 Serial No. 5 of Appendix of the 25th Report of the Public
Accounts Committee (Fourth Lok Sabha-1967-68). _

Action taken

Government have accepted the Public Accounts Committee’s  recom-
mendation in the above paragraph.  Action has been initiated for the re-
tricvement of the parachutes and other Supply Dropping Equipment lying at
difficult locations. The final position in the matter will be reported to the
Public Accounts Committee in due course,

[Ministry of Home Affairs, O.M. No. N1:393(4) 65, dated  31-1-1969]
Recommendation

The Committce would also like Government to take an carly decision
about the dispusal of 79,368 parachutes and other Supply Dropping Equip-
ment valned at Rs 51.19 lakhs which is stated to be under consideration of
Government.  According to the Air Force, 18 feet parachutes cannot be
utilised effectively in air dropping as these are outmoded. The Committee
would like Government to consider this matter further in detail in consulta-
tion with the Air Force authorities with a view to take an carly decision
about the standardisation of the sizes of parachutes required for air dropping
tor differeat commoditics as well as taking into account the type of aircraft
to be used s0 as to ensure maximum utilization of parachutes.

(S. No. 5 of Appendix, para  1.46 of 25th Report—Public  Accounts
Committce—Fourth Lok Sabha)

Action taken

This matter has been careful examined in this Ministry in consultation
with the Miaistry of Finance. It has been decided that 79,368 parachutes
valued at Rs. 51.19 lakhs, which are unserviceable, may be disposed through
D.G.S. & D. (by auction by calling tenders cte. if disposal if not made
through D.G!S. & D.) to the best advantage of the Government after retiiev-
ing useful material and keeping sufficient quantity for cannibalisation  to
carry out minor repairs to serviceable parachutes.

As repards size of parachutes the Defence autheritics were again con»ult-
ed. In their opinion malfunctioning of parachutes or losses incurred during
o2y}
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air-dropping opcration are not in anyway more in the casc of 18 fect para-
chutes than in the case of parachutes of larger size. In NEFA supply
dropping operations are generally being carried out through Dakota Air-
crafts. Defence authorities have advised that 18 ft. parachute is quite suit-
able for use on the Dakotas because of its side door ejection, which makes
it difficult to drop heavicer loads than what 18 ft. parachutes is designed to
carry. In fact, Air force arc still using 18 ft. parachutes on Dakotas.

Tt may be mentioned that Air Force authorities arc taking to the use of
28 ft. parachute in prefcrence to the 18 ft. parachute becausc they arc in-
creasingly utilising heavier aircrafts than Dakotas (e.g. Paketa, AN-12
Caribou) for which 28 ft. parachute is technically more suitable becausc of
aft-end roller conveyors/transporter system ejection in case of these aircrafts.

[Ministy of Home Affairs, O.M. No. 21-4-68-ACII, dated 1-1-69]

MINISTRY OF HOME AFFAIRS

List of points arising out of replies given by the Ministry of Home Affairs
to the recommendations contained in the 25th Report of the Public Accounts
Committee (Fourth Lok Sabha).

SI. No. § (puara 1.46—Appendix to 25th Report of the PAC).

QUESTION : Please state whether any definite decision has  been  taken
about standardisation of parachutes.

ANSWER : ~The size of parachutes has been standardised at 28 ft. for all
tvpes of aircraft viz. Dakota, Caribou and AN-12 in use for
air maintenance in N.EF.A. However, 18 ft. parachutes
already manufactured by the Ordnance Factory and in stock
will have to be used for Dakotas until the cxisting stocks are
exhausted.”

[Ministry of Home Aftairs, O.M. No. 21-4-68-ACH], dated 158-1-69]
Recommendation
The Committee find from the Ministry's note that  during  the  period
1962-63 to 1965-66. the number of serviceable parachutes  retricved  wias

1.48.192 as against 1.56.426 parachutes purchased during the same period.
The Commitiee desire that an enquiry may be conducted to find cut 1 —

(1) Whether losses of parachutes are comparable to similar losses

in other sectors of the country where air dropping operations arc
carnicd out.

(ii) How many scrviceable retrieved parachutes have been pressed
mto service again and how far fresh purchases have been re-
duced due to the use of those parachutes.

(i) How the size of the parachutes was fixed at 18 ft. and to what
extent the smaller size of the parachute is responsible for the
heavy losses in air droppings.

(S. Nao. 5 of the Appendix-—para 1,47 of 25th Report—Public Accounts
Committce—Fourth Lok Sabha).
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.2/AD -enguiry has been conducted into the mstter in - pryuance - to the
Public Accounts Committee’s recommendation contained in the above para,
, Seriatim replies to the points raised in the para are as under :-—

(i) The losses of parachutes in air dropping operations, in Rowriah and
Mohanbari Sectors of NEFA were compared with similar losses in Eastern
and Western Sectors during the period from 1962-63 to 1966-67. The
percentage of loss/gain in respect of each sector was as under :—

Eastern Sector Western Sector Rowriah Mohanbari
10% gain 10% loss 9% loss 47.5% loss

The percentage of losses in respect of Western Sector and Rowrish
compares favourably. As regards Eastern Sector there was no loss but
actually gain of 10% in the number of parachutes used. This more than
cent percent performance is presumably due to recovery during the period
of some parachutes which might have been used for air dropping prior to
July, 196%. As regards Mohanbari the percentage of losses is very high

and the reasons leading to such high percentage of losses, are being looked
into,

(ii) During the perioa rrom 1960-61 to 1966-67 retrieved Serviceable
parachutes numbering 1.78 lakhs have actually been utilised in air-droppi
operations in NEFA area and this has correspondingly reduced the
purchase of parachutes.

(iii) When air dropping operations were first introduced in NEFA, 18
ft. parachutes were procured from World War II Stock of the Army. At
that time Army authorities also were using 18 ft. parachutes.

The smaller size of parachute is not responsible in any way for heavy
losses in air dro?ping. The malfunctioning of  parachutes can be cate-
gorised into the following headings viz. :—

(a) Roman Candle i.e. when the parachute is not developed at all.

(b) Entanglement i.e. when two or more parachutes get entangled with
cach other during the stage of development of the parachutes or their flight
in air.

(fg Detachment i.c. when the supplies get detached from the parachutes
in flight.

(d) Tearings i.e. when the parachutes get torn in the air.

in none of the above factors, the 18 ft. parachute is at a relative dis-
advantage, compared to the larger-size parachutes.

Further there may be other factors contributing to losses e.g. faulty
parachute packing, or faulty packing of supplies withing their couatainers.
Attachment of containers to the parachutes may also be faulty. Alternatively,
weight of supplies attached to a parachute may be in excess of what it
intended to carry. All these factors are common to both the 18 ft. pera-
chutes, and the larger size of parachutes.

[Ministry of Home Affairs O.M. No. 33/4/68-AClI dated 27-11-1968)
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Resommendations
..« The Commitwe note that 6507. st=--==7= "of socount of e aggregate
-¥alue of Rs. 0.90 crores were pending mn 31st October, 1967. - -
[S. No. 11 (para 2.13) of appendix to 25th Report (Fourth Lok Sabha)]

They would like to know the effect of the new system according to which
the cash compensation was to be paid against any unutilised statement of
account upto the value of Rs. 2,000. If a considersble number of pending
statements of account are liquidated, as is expected, the nll)ggam:nt of
Rehabilitation may examine the question of raising this further, in
consultation with the Ministry of Finance, so that all the pending Statements
of Account are liquidated as early as posible.

[st. No. 11 (para 2.14) Appendiz to 25th Report (Fourth Lok Sabba)]
C ' Action taken

Para 2.13. As mentioned in the above recommendation of the Public
Accounts Committee there were 6507 statements of Account of the aggre-
_ gate value of Rs. 0.90 crores pending on 31st October, 1967. The position
as on 1st June, 1968 however, is that 5889 statements of account of the
aggregate value of Rs. 82.94 lakhs were pending for liquidation.

Para 2.14. It may be stated that as a result of the decision taken in the
Conference of the Regional Settlement Commissioners and Custodians of
Evacuee Properties held in October, 1967, orders were issued raising the
limit of cash payment to Rs. 2,000. It was expected that this decision would
hasten the pace of liquidation of pending statements of account. The orders
tc this cffect were issued in the month of December, 1967 and the position
kept under constant review. As the results were not as encouraging as ex-
pected, the item was again discussed in the Conference of Regional Settle-
ment Commissioiners and Custodians of Evacuee Properties held on the
6th and 7th of June, 1968. According to the Regional Settlement Commis-
soners, the facts of

(i) non-coopcration by the holders of the statements of account, (ii)
death of the claimants in whose favour statements of account had been issued,
and (iii) the present addresses of the holders of the statements of account
being unknown to the Department; were standing in their way to liquidate
the statements of account in large numbers. It was, therefore, decided that
the department should not waste its efforts in pursuing those cases and if,
after a reasonable notice, the parties did not come forward to tender their
statements of account, the case might be consigned to Records.

In addition to the abowve stipulations, it was observed that some of the
holders of statements of account did not come forward to rececive payment
as the National Defence Certificates which are issued to them under the
existing Rules, are encashable only after a period of one year. A sugpestion
to allow payment in hard cash upto Rs. 1,000 initially and the belznce in
the form of National Defence Certificates, was accepted in principle. The
propasal is being examincd in consuitation with the Mir.istry of Finamce etc.

Notwithstanding the above decisions it was again impressed on all the
Regional Settlement Commissioners that the problem of liquidation of state-
ments of account was causing conoern to the Department and they should,
OLSS/69
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-therefore, personally look into each case with a view to liquidating it in as
short a time as possible.

[Ministry of Labour & Employment and Rehabilitation (Deptt. of Rehabili-
tation) OM No. 4(2)/68-Bud, dated 14-10-68]

Recommendation

The Committee note that the Government, have been able to bring down
the figures of arrears of rent by Rs. 95 lakhs within a period of 18 months
though a major part of this reduction is as a result of correction of demand
and write oft of irrecoverable rents. The Committee hope that the Depart-
ment of Rehabilitation will take effective steps to recover the rent with a
view to liquidate balance at an early date.

{SI. No. 12 (para 2.26) of Appendix to the 25th Report (4th Lok Sabha)]

The Committee would also like to know as to when the Department of
Rchabilitation hope to complete all corrections in the Demand  Registers
regarding arrcars of rent.

[Si. No. 12 (para 2.27) of Appendix to the 25th Report (4th Lok Sabha))
Action taken

The question rclating to the speedy liquidation of the arrears of rent of
the evacuce properties has been engaging the attention of the Department
of Rchabilitation for sometime past. In view of the gradual winding up of
the Settlement organisation which is actually responsible for the liquidation
of the arrears, it was considered cxpedient if the recovery work could be
handed over to the State Government on agency basis.

Accordingly the work relating to the recovery of arrears of rent in res-
pect of cvacuec properties has been transferred to the State Governments
on agency basis except in the States of Punjab, Harvana, Himachal Pradesh,
Delhi and Maharashtra where the work is being handled departmentally.
Where the work has been transferred to the State Government., we have to
depend upon them for necessary steps being taken to liquidate this work
as early as possible. The Department of Rehabilitation have accordingly
been pursuing this matter by holding periodical meetings and by wri
letters to the State Governments to expedite this work. Meetings are also
arranged, whencver possible, with the District authorities to resolve difficul-
tics, if any, encountered by them, in recovering the rental demand. This
matter was also discussed in the meeting of the Regional Settlement Com-
missioners- cum-Custodians of Evacuce Property held at Dethi on the 6th—
7th Junc, 1968, In that mecting, it was again stressed upon the officers
concerned to take effective steps to liquidate this work in as short a time
as possible.

2. As the Department of Rehabilitation is anxious to close down the
Scttlemeat Organisation in as short a time as possible, it is felt that if the
Settlement Organisation's asscts in different States including the rent demand
are transferred to the State Governments in the form of package deals, it
would help us to achieve our object of closing down the organisation early.
Necessary action to sound the State Governments in this behalf is also being
taken.

3. It might also be added herc that the arrears of rent which stood
at Rs. 285.38 lakhs on 1-10-67 in respect of the evacuec properties and



34

the Government Built properties in Delhi have been further reduced to
Rs. 246.34 lakhs as on 1-6-68; the reduction of Rs. 39.04 lakhs compri-

86§ —

(In lakhs of
Rs.)

Actual realisation . . . . .. 15-29
Reduction as a result of correcuon of Demand . . .o 18-32
Lrrecoverable arrears of rent written off . . . . .. 5-43

Totar . . . . . . . . . 39-04

4. As regards completion of work regarding corrections in the Demand
Registers. it may be stated that this is a simultaneous process along with the
recovery of arrears of rent. The squads in Delhi and rent recovery staff in
Jullundur region while effecting recovery of arrears of rent, also take action
for the correction of the demand. In so far as the States where the work
has been transferred to the State Governments on agency basis, they have
also been requested to have this work of correction completed as early as
possible. In case the proposal mentioned in para 2 above regarding package
deals materialises, this will obviate the necessity of making any corrections
as the demands standing in the books will be transferred to the State Govern-
ments in the form of package deals. However, till such deals are entered
into with the State Governments urgent steps are being taken to carry out
the corrections in the rental demands.

[Ministry of Labour, Employment and Rehabilitation, (Deptt. of Rehabili-
tation) OM No. 4/2/68—Bud, dated 20-11-68]
Recommendation

The Committee hope that Government will take necessary steps so that
the acquired and Government built properties are disposed of at an early
date.

[Sl. No. 13 (para 2.34) of Appendix to 25th Report (4th Lok Sabha)]
Reply
The number of acquired evacuee properties and Government built pro-

perties awaiting disposal as on 1st August, 1967 was 9,564 as shown in the
region-wise break-up given below :—

Acquired Govt,

Region cvacuee built Total
pro- pro-
perties
1 2 3 4
LoDebi . . . . . . . e . 1,386
2. Bombay . . . . . . . . 141 1,899 2,040
3. Jullundur . . . . . . . . 4,192 . 4,192
4. Rajasthan . . . . . . . 119 2 140
5. MP. . . . . . . . . 84 118 202
6. U.P. . . . . . . . . 805 426 1,23)
7. Bihar . . . . . . . . 303 70 7

ToTAL . . . . } 7,030 2,534 9.564
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2. The position of the disposal of propertics was reviewed in the meeting
of the Regional Settlement Commissioners held on 6th & 7th June, 1968.
The number of properties awaiting disposal as on 1-5-1968 was 10,381.
During the period from May, 1968 to August, 1968, as many as 924 pro-
perties were resumed as a result of non-payment of instalments canceliation
of sales etc. of this total number of 11,305 properties, 1,800 properties were’
disposed of during the aforesaid period leaving a balance of 9,505 properties
as on 1-9-1968. The region-wisc break-up of this figure is given below : —

Acquired Govt.

Region evacuee huilt  Total
pro- pro-
pertics  perties
1 7 7 7 2 o H'J - 4
L Dehio . . . . . . em T ew
2. Bombav . . . . . . . . 77 1.518 1,592
3. Jullundur . . . . . . . . 4,282 .. 4,282
4. Japur . . . . . . . . 113 43 158
£ Indore . . . . . . . . 63 104 169
&, Lucknow . . . . . . . 635 ].544 2,379
T Patna . . . . . . . . 245 10 255
1o TAL . 6287 3218 9,508

3. The following measures have been taken to expedite the disposal of
thuse properties 1 —

(1) The Regional Settlement Commissioners have been authorised
vide this Dcpartment letter No. 5(24) Com». & Prop./67.
dated 23-10-67 (Annexure V) to sell the propertics to the sit-
ting occupants by negotiated sale. if the propertics have not
fetched adequate bids at the first auction.

(it} The propertics in occupation of Scheduled Custes/Tribes in
Punjab have been sold to the State Government in a package
deal at 15%% of the reserve price for transfer to the present
occupant. (Annexure VI).

(i) The Regional Scttlement Commissioner, Jullundur, has been
authorised to sell the properties built upon or encroached upon
by the occupants of the adjoining properties, ut the market
price.

(iv) The properties in Delhi which are situated in Slum Areas have
been transferred to the Municipal Corporation of Dclhi, under
the Slum Clearance Act.

(v) All the acquired evacuee properties in  Rajasthan are being
transferred to the State Govt, in a package deal. Similarly the
possibilitics of transferring the residuary rties to the other
State Governments in package deals are being explored.

4. As a result of the above measures it is hoped that a large number of
propertics will be disposed of soon.

S. The disposal of propertics is being watched through the monthly re-
ports received from the Regional Settlement Commissioners. Tbe position
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of pending work in the Regional offices is also reviewed by the. M(R)
periodically by holding discussions with the individual Regional Settlement
Commissioners.

[Ministry of Labour & Employment & Rehabilitation (Deptt. of Rehabilita-
tion) OM No. 4(2),68-Bud, dated 14-1-1969]

ANNEXURE V
No. 5(24) Comp. & Prop./67
Government of India
Ministry of Labour. Employment & Rehabilitation
(Department of Rchabilitation)

Office of the Chief Settlement Commissioner
Jaisalmer Housc, New Delhi,
Dated the 23rd October, 1967.
To

All Regional Settlement Commissioners/
Asstt. Settlement Commissioners |/c.

SUBJECT :—Sale of undisposed of acquired evacuee properties 1o the sitting
occupants jointly

Sir,

I hereby direct that the remaining undisposed of evacuec properties
which had been tried in auction once and have not fetched bids upto the
reserve price be sold by negotiated sale to the sitting occupants. The sale
of properties of the value up 10 Rs. 25.000 be finalised bv Settlemcnt Com-
missioner themselves by following the under-mentioned principles :—

(i) Propertics in occupation of more than one person  which arc
valued up to Rs. 25,000 may be sold to the sitting occupants
whether authorities without reference to me if they are interested
in purchasing the properties.

The persons who came in occupation of acquired evacuec
properties before 31st December, 1960, were eligible for regu-
larisation of their occupation. The regularisation of saleablc
propertics was stopped with cffect from 31-12-62 ang that of
allottable properties was stopped w.e.f. 28-2-1963. The sale of
properties by negotiation be made in favour of only those per-

sons who came in possession of the properties before 31st
December, 1960. prope

(ii) If any one of the occupants is not interested to purchase the

yrqp?ny, the property be transferred to the remaining occupants
ointly.

(iii) The property should be offered at the market price;

(iv) While offering propertics a maximum time limit of ene month
be allowed to the occupants by which they should pey the price.
In cases where the price is not paid within the stipulated period,
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the property should straightaway be put to auction. Where,
however, only some of the occupants fail to pay, and the re-
maining occupant or occupants are reported to purchase the
wholc of the property jointly, sale may be made to the willing
occupant/occupants to purchase the property at the market
value.

(v) Thirty per cent of the price be recovered in cash and the balance
cither in cash or through association of claims;

(vi) It should be made clear to the occupants that the calculation in-
timated will be treated as final and will in no case be reduced
and no correspondence about the reduction in value or its pay-
ment over a longer period will be entertained.

(vii) The price alongwith upto date arrears of rent duc from the pur-
chasers be recovered in full, the arrears of rent due from the
occupants not purchasing thc property jointly be recovered from
thes¢ occupants.

(viii) It should be explicitly made clear in the sale deed that the pro-
perty is being sold to be occupants jointly. The line plan of the
property indicating any private partition should not be attached
with the sale deed.

2. In order to cnable the valuation agency to determine the market
value of the properties, you arc requested to obtain information in regard to
the percentage increase in the land rates of the locality in which the acquired
cvacuee propertics are situated from the Collectors concerned. The infor-
mation may pleasc be supplied to the O.S.D.(W) in the enclosed
Cates of propertics of the Value of more than Rs. 25,000 be referred to me
for orders alongwith your recommendations.

' Yours faithfully,
Chicf Settlement Commissioner.

List of Propertics which have alreadv been tried in Auction and which are proposed
to be sold to the sitting occunants hv Negotiated sale.

SI.  No. of evacuce Name Reserve Date Blds Percent-  Remarks
No. property of price of received age
locality auction at increase
the in
auvction the
land
rate
and the
letter
No.
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3. Five years have since elapsed when we started transferring the work
to the State Governments. It was expected that after lists/registers indi-
cating the recovery to be effected had been passed on to the district
authorities, the State Governments would put their machinery on the job
whole heartedly, and make speedy recovery of our dues. The results
achieved by the State Governments have, however, not bcen very en-
couraging. From the reports so far received from the State Governments,
the over-all position as on 31-3-1968 is that out of total demand of
Rs. 514.37 lakhs in all the States, recovery to the extent of Rs. 117.40
lakhs only has been made as per statement attached. It will be seen
from the Statement that whereas some recoverics have been cffected in
the States of Rajasthan, Gujarat, Uttar Pradesh, Punjab and Kcrala, the
recoverics made in other States are quite negligible.

4. We have been repeatedly requesting the State Governments to give
due priority to the disposal of the Settlemnt Organisation’s work has since
been taken over by them on agency basis. Besides reminding the State
Governments demi-officially, meetings have also been held with them
to impress the urgency of the work. In some States meetings werc cven
held with the Collectors to resolve their difficulties, if any, in the disposal
of this work. The question of accelerating the pace of recovery had also
been discussed at the meetings of the Rehabilitation Ministers Conferences
held on 5-5-1966 and 17-5-1967 in Delhi. After the Public Accounts
Committec's recommendation referred to above was received, the Chief
Secretaries of the various State Governments were again addresscd demi-
officially on 27th May, 1968 bringing to their noticc the obscrvations
made by the Public Accounts Committce. It was again impressed upon
them that one of purposes underlying the transfer of this work to the
State Governments was its expeditious disposal. As the progress was
not upto the expectation, the State Governments were again requested
to bestow urgent attention on this matter and arrange for nececssary steps
to be taken to ensure that the remaining work of recovery was completed
within the shortest possible time. The Regional Settlement Commission-
ers were also instructed to maintain close dccision with the State Govern-
ments and to render all possible assistance to the latter in  the speedy
liquidation of the pending work transferred to the Statc Governments,
This has thercafter been followed by personal discussion with the State
Governments. Some of the State Governments have in turn urged upon
the districts authorities to take cffective steps for expeditious liquidation
of the residuary work,

5. Besides repeated requests made to the State Governments to
cxpedite disposal of the work, their officers have also been delegated with
necessary powers under the Displaced Persons (Compensation and Rehabi-
litation) Act, 1954 to cnable them to tackle the work effectively. It
will, therefore, be seen that all possible efforts are being made to get
the work expedited.

6. It has, however, been 1212y feit that aftir transfer of the work
to the State Governments on agency basis, we have still to maintain some
staff in the regional offices to receive returns from the State Governments,
to compile them and also to attend to various queries raised by the State
Governments or their officials in the discharge of their functions. Accord-
ingly a suggestion has been made that it will be a better proposition if
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the residuary assets of the Settlement Organisation in various States are
transferred for good to the State Governments by way of package deals,
as has already been done in respect of some items in Punjab on some
agreed pricc.  We are now pursuing this line, and have started nego-
tisting accordingly with the various State Governments. In fact, the
Rajasthun Government is the second Government to have agreed recently
to a package in respect of (1) Urban and rural properties (2) arrears
of rent, ctc.

[Ministry of Labour, Employment & Rehabilitation (Deptt. of Rehabilita-
tion) O.M. No. 4(2)/68-Bud, dated 2-12-1968)

Statement showing the progress made by the State Goverument in tne work
transferred  to them (in terms of Money) on Agency Busis upro 31-3-1968

Quantum of work

Quantum of work

S. FSmic
No. transferredt Completed
o 4m:illl;l t-lu‘l‘ As on o .
1. Uttar Prodesh . . . Rs. 13331 lakhs 13.5.63 Rs. 3417 lakns
fupto 31-3-67)
2. Gujrat | . ) . Rs. 11283 lukhs 9.10-63  Rs. 3%-06 lakhg
{upto 31-3-68)
3. Andhra Pradesh . . Rs. 625 Lubhhs 20-10-64  Rs. 45 lahhs
(upto 31-3-67)
4. Rajasthan . . . Rs. 17073 fakhs 19-8-68 Rs. 706 lakhs
tupto }1-3-1968)
5. Madhya Pradesh . . Rs. 499 lakhs 16-8-65  Rs.  1-02 lakhs
{upto 31-5-67)
6. Punwbd . . . . Rs. 79-58 lakhs 22564 Rs. 35:7° flakhs-
(including Haryana 1-6-63  (upto 31-3-68)
&
Himachal Pradesh)
7. Bihar . . . o Reo 4042 Takhs 30-3-66 R<, 16 lakhs
tupte 31-5-67)
R, M)’S(‘TC . ) . R~ 175 lakbhs IR0 R 20 lakhs
(upto 31-5-67)
9 Kerah . . . . Rs. 81 lakhs 3t} Rs. -S1 lakhs
{ ¥
Re. S14°37 lakin Re. 117-30 lakhs

Recommendation *

The Commiltee are constrained to note that a sum of Rs. 60,000.00
became irrecoverable due to Liquidation  of four cooperative  societies
The Committee desire that Government should take appropriate steps to
safcguard their financial interests in case these socicties arc found to
hod any assets. The Committee also desire that clearance of outstand-
ing recoveries from Government departments as well as  from other
private institutions should be expedited.

{S. No. 15 (para 2.47) of Appendix to 25th Report—(4th Lok Sahba)]
Action taken

The recommendation of the Committee has been noted. Effon

3¢ being made to recover as much amount from the cooperative socicties
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Action taken

A note on the subject will be submitted in consultation with the Depart- -
ment of Works and Housing as thc work of constructing the building at Ajanta
was entrusted to the C.P.W.D.

Recommendation

The Committec also feel that what a tourist requires the most after a visit
to a widely spread out monument like Ajanta is some space to stretch out
and relax. It may be a good idea to provide for stretch-on chairs in a gallery
commanding a good view.

[Para 3.38 of the 25th Report (4th Lok Sabha)]

Action taken

The suggestion has been forwarded to the Archacological Survey of India
for necessary action. The Public Accounts Committce will be informed of
the position in due course.

[Ministry of Tourism and Civil Aviation O.M. No. 37-PC(48) .68 dated
16-12-1968]

Recommendation

As the case is sub-judice, the Committee would not like to comment on it
at this stage. They would, however, like to be informed in due course of
the result of the Court proceedings and of the disciplinary action taken against
the officer(s) at fault.

[Para 3.49 of the 25th Report (4th Lok Sabhu)]

Action taken

The two officers involved in the case were an Accountant in the Govern-
ment of India Tourist Office, Madras, and a Manager of the Government of
India Tourist Bungalow, Madurai. Both these officers were tried in courts
of law and have since been convicted. The Manager has been sentenced to
Rigorous Imprisonment for 2 years and the Accountant has been awarded
sentence of one year’s Rigorous Imprisonment and a finc of Rs. 500/-. The
Accou.tant has filed an appeal against the sentence in the High Court, Madras.

During the period of embezziement involved in the case, five officers
functioned as Drawing and Disbursing Officers at different times. With a
view to determining the extent to which laxity in supervision on their part
facilitated the said cmbezzlement, their explanations were called for,
From the explanations furnished by them, it is found that in the casc of four
officers, it is prima-facie not possible to ascribe any responsibility. As regards
the fifth, some further information has becn called for and the Public
Accounts Committee will be informed in due course.

Recommendation

. The Committee understand that the Ministry of Tourism and Civil Avia-
tion have taken some remedial measures o check such cases of

ment. They would like the Ministry to review the working of these measures
and examine their adequacy and tighten up the present procedure, if found
lacking, to avoid recurrence of such cases.

[Para 3.50 of the 25th Report (4th Lok Sabha)]
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Action taken

The amount of embezzlement related mainly to transactions connected
‘with the Tourist Bungalows which, unti! the transfer of their management
to the India Tourism Development Corporation with eflect from 1-4-1967,
were run departmentally. The Tourist Bungalow, Mahabalipuram was under
the charge of a Steward from 1-4-60 to 1-10-62. The cash remittances
between the Tourist Office, Madras, and the Tourist Bungalows under its
jurisdiction were frequent and sizeable providing opportunities to  persons
entrusted with their handling to indulge in malpractices and defalcation. With
the transfer of management of the Tourist Bungalows to the India Tourism
Development Corporation, the chances of misappropriation of Government
moneys in the Tourist Offic: have been minimised as the handling of cash
is restricted to transactions relating to the office itself. In the circumstances,
the existing system of periodical audit inspections of the accounts of the
Tourist Offices by the respective Accountants General is considered an ade-
quate safeguard against embezzicment of Government moneys in these offices.
The Accountants General concerncd have also been requested on 7th Decem-
ber, 1968 that in future. they should arrange for more intensive inspections of
the accounts of the Tourist Offices and at least once a vear so as to ensurc
that the maintenance of accounts in these offices does not leave loopholes.
These audit inspections will be in addition to the periodical administrative
inspections.  Furthermore, the provisions of the Treasury Rules regarding
maintenance of cash book cte.  huve been pointedly brought to ithe notice
of the Heads of the Tourist Offices on 7th December, 1968 for strict observ-
ance by the Drawing and Disbursing Officers in these offices.

[Ministry of Toursm and Civil Aviation O-M. No. 37—PC(49) 68 dated
10-1-69}

M. R. MASANI,

Chairman,
April 28, 1969 Public Accounts Committee.,
Vaisakha 8, 1891(S)

Niw Devng



APPENDIX

Summary of Conclusions: Recommendations

ET Para‘_—w Ministiy/Department
No. No. of concerned
the
Report

T 3
—_—; 14 All Ministries concerncd

2. 17 Ainstry of Home Affairs

3, i-10 Ministry of Labour and Em-

ployment and Rehabilita-
tion (Deptt.  of Rehabili-
tation)

Recommendations

The Committee desire that final re-
plies (o the recommendations;obser-
vations in respect of which Govere-
ment have  furnished  interim re-
plics. should be furnished expedi-
trousfs.

The Committee would like Govern-
ment to probe into the unduly high
pereentage  of losses of  47-5°,
parachutes in Mohankari area as
compared to 9% in Rowriah arca
amd 109, in the Western Sector.
The Commuttee would  also Jike
Government to fook 1ato the reasons
for 10°, gain in the retiieval of
parachutes in the Eastern Sector.
The Committee need hardly add
that in the bght of the investigations
Government should take necessary
follow up measures to ensure that

{r+ the parachutes are setrieved to
the maximum cxient possible:

losses are not allowed to ex-
ceed the numimum percentage
to be prescribed 1in that be-
half;

lonses which cxceed the pres-
cribed  mimmum  percentage
investigated promptly and re-
medial measures  tahen;

{n

tedi)

the retricved parachutes arc
pressed imoe service without
loss of time, and

(i

in the case of parachutes found
unserviceable tmely action
taken to arrange for their
disposal.

,\

The Committee are not satisfied with
progress made with the liquidation
of outstanding statements of acco-
unts. As against 6507 statements of
account of the aggregate value of
Rs. 90 lakhs pcngidns on 3l

October, 1967, S889 statements of

account of the aggregate value of

Rx. 82 -94 lakhs were stilf pending on

Ist June, 1968.

46
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3

4

8,

-11

1-16

1-17

1-20

Ministry of Labour and Em-
ployment and Rehabilita-
tion (Deptt. of Rehabili-
tation)

Do.

The effect of the new system of pay-

ment of compensation in the form of
National Defence Certificates en-
cashable after a period of one year
in respect of the statement of
accounts up 1o the value of Rs.
2,000 has not been encouraging. The
Committce desire that early deci-
sion shouid be taken on the pro-
posal to allow payment in hard
cash up to Rs. 1,000 initially and
the balance in the form of National
Defence Certificates.

The Committee also suggest that new

system of payment may be suitably
publicised amongst the Jdisplaced
persons so  that they may come
forward in larger numbers and
accelerate the process of finalisation
of pending statements of accounts.

Thz Committee note tha: Govern-

ment have bzen able to bring down
the arrears of rent in respect of
evacucy properties and Government
built properties mnn Delhi from Rs,
285.38 lakhs on st October, 1967 to
Rs. 246-34 lakhs on the Ist June,
1968. Out of the reduction of arrears
of rent by Rs. 39-04 lakhs. the actual
realisation was only to the extent
of Rs. 15-29 lakhs the remaining
being accounted by correction of
demands (Rs. 18-3) jakhs) and
write off of irrecoverable arrears of
rent Rs. 5-43 lakhs. This is indica-
tive of the fact that the amounts
shown as arrears need to be care-
fully and systemaucally  scruti-
nised.

Pending the proposed transfer of

assets of the Settlement Organisa-
tion including the reat demand to
the State Government, in the form
of package deals, the Committee
consider that efforts should continue
to be made by the Department of
Rehabilitation in the meantime to
rectify the rent demands and realise
the arvears,

The Committee note that as against

9564 properties awaiting disposal
as on lst August, 1967, the number
of properties outstanding as on
1st September, 1968 wa 9505,
The Committee hope that as a result
of the various measures recently
devised by the Ministry, he pace
of disposal of properties would be
accelerated.




9. 1-23 Miaistry of Labour and Em- The Committee note that the State

10. 1-24

11, 1-27

plovment and Rchabilita-
tion (Deaptt. of Rehabilita-
tion.)

Do.

M20LSS/69—GIPF.

Governments to whom the work of
recovering outsianding dues for
cvacuee propertics was transferred
on agency basis have made recoverics
to the extent of only Rs. 117-40
lakhs out of a total demand of
Rs. 514-31, Whereas recoverics
amounting to some lakhs were
cffected i the Swutes of U.P.,
Gujarat, Rajasthan and Punjab,
the recoveries in other States were
negligible.

The Committee would like the De-

partment  of Rehabilitation to con-
tinuc to pursue vigorously with the
State Government the question of
cffecting recoverics pending the con-
clusion of the package deals for
transferring the assets of the Scttle-
ment  Organisation to  the State
Governments.

The Commitice desire that vigorous

efforts should be made to  recover
the arrears of rent for propertics
in Faridabad as only Rs, 43700
out of Rs. 2-92 lakhy shown as
?utstanding have been recovered so
ar.



* Name of Agent

Agency

96

. 81, Agency SI. Name of Agent
No. . ﬁo. No. gen No,
DELHI 34. People’s Publishing House, 96
24, .JainBook Agency, Connaught 1 Rani Jhansi Rosd, New ~
Place, New Deibi. . Delhi.
25. Sat Narain & Sons, 3141, 3 35, The United Book Agency, 88
Mohd. Ali Bazar, Mori Gate, 48, Amrit Kaur Market,
Delhi. Pahar Ganj, New Delhi.
” .
26. AtmlRamQSuns. Kashmere 9 3. Hind Book House, 82, 95
Gatc, Delhi-6. lappath, New Delbi
27. ). M. Jaina & Brothérs, 11 ' :
Mori Gate, Dethi. 37. Bookwell, 4, Sant Narankari
28. The Central News Agency, 15 Colony, Kingsway Camp,
23/90, Conpaught  Place, Dclb-9.
New  Delbi.
29. The Eoglish Book Stoie, 20 MANIPUR
7-L, Connaught Circus,
New Delhi. 38, Shri N, Chaoba  Singh, vy
30. Lakshmi Book Store, 42, 23 News Ageot, Ramlal Paul
Municipal Market, Janpath, High  Schoc!  Annexe,
New Detlbi. . Imphal.
31. Bahree Brothers, 188 27
i Market, Dclhi-6.
Lajpatrai Market, Delhi-6 AGENTS IN FOREIGN
32, Jayana Book Depot, Chap- 66 COUNTRIES
parwala Kuan, Karol Bagh,
New Delhi. 39. The Secretary, Establishe 89
33. Oxford Book & Statiopery s ment Depanument, The
Company, Scindir House, High Commission of India,
Connaught  Place, New India House, Aldwych, -
Delbi-1. LONDON, W.C.—2.
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